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ORDER

PER DIVA SINGH, JM
The present appeal has been filed by the assessee assailing the correctness of the

order dated 10.03.2015 of CIT(A), Rohtak pertaining to 2011-12 assessment year on

various grounds. The Registry has listed the appeal stating that the “Assessee has
requested for withdrawal of the appeal”. The application of the assessee placed on record
states that “we do not want to pursue the appeal anymore and withdraw the appeal filed”.
On the date of hearing, neither the assessee was present nor anyone was present on
behalf of the Revenue. Considering the prayer of the assessee, withdrawal of the appeal is
permitted. The said order was pronounced in the open Court at the time of hearing.

2. In the result, the appeal of the assessee is dismissed as withdrawn.

The order is pronounced in the open court on 13™ of February 2017.
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